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Corar: : :Ion'hle hr. P.h. Trivedi 
	Vice Ohairman 

r 	ishra, theI: eardr..i.hk] 	dh  

learned advocates for the aunlicant and the respondents. 

iIr.Pishra states that under Rule 23 	an anneal to the 

Indian Council of Agricultural Research authoritie 

lies and the petitioner should be asked to exhaust 

Lhis remedy. Learned advocate for the rcspondent disnuteS 

that this is a statutoi remedy which requires to he 

exhausted. However, in view at the statement of the 

learned advocate for the respondent it is lit and nroper 

that the foliowncj direction is issued; 

The petitioner on his filing,a reoreSentatio 

or aeoealas the case may he under Rule 23 referred to 

by the learned advocate to the competent authority, 

the competent authority is directed to dispose of the 

aepeal as guickly as possible. The respondents are 

restrained from iniplementin2 the impugned order dated. 

1/5/1989 until the disposal of the appeal or any order 

passed on the renresentation by the competent authority 

enteain1 or 1 otheiise one month rorn thedate of J 
j -fr.0 

communication • 'herezr±t=er the petitioner/to seek any 

relief if he. has any cause left. Learned advocate tor 

the aetitian(-,r wants to withdraw the petiti n at this sta.e 

Allowed. Jith this direction, the case is disposed of 

as withdrarn. 	 0 

(1_1.F1.Trivedi) 
Vice Chairman 

a. a.bhatt 


